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04 07 2017 — CP(IB) No.312/KB/2017 — Viaan Industries Ltd.

Applicant on behalf of the operational creditor is present.

Since the notice has not been served upon the Corporate Debtor, therefore, the
applicant is directed to serve the notice along with copy of application in the prescribed
form upon the Corporate Debtor viz. Viaan Industries Ltd. forthwith. Applicant is further
directed to submit proof of service of notice.

Fixed on 28.07 2017
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